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NOTES OFTHE REGISTRY 	 ORDERS OF THE TRIBUNAL 

46 	 ERDATEDs 0-07..2404. 

Heard Mx1W Ashok Mohanty,Learne 

Coun sel ampearins for the 1pplictMr,T. 

Dash, learned Governnent Advocate,,ap,earinç 

for the State of Orissa and Mr.Anup Iirnar 

Bose, Learned Sen for St'irq Counsel, 

appearing for the Union of India 

From the facts of the case it 
both 

revealed thatLthe Alicats were 
4. 	

prom6teel to the post of Asst, Comm anlant 

of Oriss Armed Police Service vi'e 

Govtøf Orissa notification date# 30,64,1966, 

By filing the present Original Application, 

they heiffe prayeê for a direction for 

inclusion of their names in the IPS care 

The Fall Bch of this Tri)ounal* after ojoing 

into various facts of the cases and. the 

1 aw governing the rec Lu itrnent to the Indian 

Police Setvice,have already answered 

the issues raised kky the Division of this 

Triun4 viie its order dated lath April, 

2102 rendered in OA NoS.27/3,277/3, 

27$/53 and 331,/3 helding that the Asst 

Commandants of Orissa Military Police and 

Deputy Supdt.ef Police dii not fonii one crdre 

prier to 05.11.1$I and also that the State 

of Orissa having not issued with any 

specific declaration with rerd to 

equivalance of Asst.Cornmandats of Aned 

Police with Deputy SuEt.of State Police 

for prornion to IPS till 4,1110,the 

members of this service i.e. the Applicants 

were not eliiile for prmotion to Indian 




